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CEMTR A1

ADMINISTRATIYE TRIFUNSL HYITR 2840 FTNTH

HYDER

4 |

PRICINAL fapLicatmon wo. 1220 1987, -

| S A |
e K.«_N.\'S;‘&s{_c},s_—_.@&z%&a_-_ B, R .

o ‘ {fpplicants(s/}

VERSUYS,

Union.or India, Repd, by.

T o — s ey, iy

;he Provisigns in the administratiya Tribunal (prucedyre)
HUIES 198?¢

Tha applicatiogn ig in ord:r ang may be list

Admissign on _-__ﬁuﬁ_h_____;_;,é_Q’ ﬁ)’

——....—-_——-—-.—-—-——.-—....—-m—.——.

Sl ) et

Scrutiny Asst,

DEPUTY REGISTRAR(JuDL)
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_— D .

11+ Havs lzgiible coples af theo znnaxur- duly attested .
: bian 7iled, :

12, Has the applicant eihausted all availablz remidiss.

M

13. Has thas Ingex of documsnts ozen Plled and pPagifnation A
done properly,

14, Has the declar:tion as ¢ regulazd by itaem No. 7 of - &4>
farm., I bz=n made.

15. Have required numbst of ervelops (file sixe) bearing M5
Full adresses ©of ths responden®s heen Pilad,

-16.--(a)" Uhsther the r2lie€ sought Por, arise out aof =

single ca sz of action,
(b} Whether any interim rslicf is proyed for,

17. dc) In case an MA for cononation af delay in Piled,
.7~ it supported by an affidavit of the applicant.

18. Uhethsr this cause bz haared by sincie 3ench,

19. Any othzr points,

20. Result uf tio Sorutiny with initisl of the sorutiny Moy el

clark.

Qv
: fngﬂlﬂ?
Scrutiny A-ssistant.

Section “fficer,

Registrar,

o
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———
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NTRAL ADMINTIST  2TIVY TRID iaL RYTER A0 NWHnH HYDf?§BﬂD.

Presented by R“‘\f 62 qumwwaem@ate of ?’reséi‘rtatlion.l.‘;}"rﬁ
_ C o _ !

Applicant(s) ™Ac - \"‘3“’*“{@\ &k“ﬂéih

Respondent (s}, e chiek S«ic%}\’\/\lf comm 33.'#,,%,

Bature of griéhcance o lR \/\blcﬂ.’ygj 1T &n-ﬁﬁﬂ

No. of Applicants 1

lSubjECt-oU.l--o.o-‘-QolND

1.

13,

- 0ther than English or Hindi been filed

.Is the application accompained IFD/DD, for Rs.50/-

|

]
1
o

Resort in the Scruting af Apﬁlicatifn‘r

T |
[

T
i

CLASSIFICAT I %, 5

. I
Is the applicatisn in the propsr form,

(three coplete sets in papsr bosks form

in two compliations), -

Whsther name dascription and sddressd o all tha
partied been,ﬁurnishgd in the cause title, 3
(a) Has the application h.en fully signed and varifi
(b)Has the copies been duly signed, '

(c) Have sufficient numbar of copies.of ‘thes applicat
- _ i :
besn Filed, : 5

i

" -z A

Whe ther all the Ntcessary parties ars impl=aded, |
Whether Engl sh translation of documen

Is the applicatisn on timg, (Sze Ssction 21). }

Has the Vakalatnama/Meina op Apszrance /Authorisatian ]
been filed, : ' %

It tha applicstion maintainébility.
{U/s 2, 14, 18, or U/R. 8 Etc.,)

i
Has the impugned
copy been Piled.

A}

I

Department., &&‘\W@‘z& TS

ed;

ion-

ts in a language

. g
‘rde ;s original, duly attasted legitable
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~ IN TH® CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH i

Between:

¥X. Vijaya Rangan,

FI—

AND

The Chief Security

R,P.F, South Central Railway,
Rajl Nilayam, Secunderabad.

) Ty T T YRR Gy A e g P e i W i S A e Vel Sl A U AU g TED G S S U bk S S N S gy S G ek T S ey e WS s S S o W)

S,No. Date
1,  23-6-1955
2, . 30-11-1990
3,  15-6-1989
4, 20=6=1901
5. 27-6-1991
6. 26=4.1994
“x
7. 28=2-1997
HYDERABAD,

pates 2€57F

0.A.NO.

AT HYDERABAD,

Y230

CF

Commissioner,

@M@&guJEU}Y

| ’
(.,OH }'\ { e . !
EQQLﬂL0W13ag

i
1
i
|
i
\
i
i

1997,
J

%=/ RAILWAY

tr e .Apr-licanto

L X BN N oReSpondentS [}

CHRONOLOGY OF EVENTS

Description.

I A A S U S W W S S A S S A ST S U S A g S S A gy S g e S S SR e SN S S A v

The Applicant was appointed
Applicant retired s from service.
Applicant was dismissed from service.

Procgs. of G.M,, SC Rly., allowing the

applicant to retire with all banﬁ#its
by setting aside the impugned order,

Hon'ble High Court
of confiction.

Procgs, of the Divisional Security
Commissioner withholding the pension

of the Applicant,

Procgs, of the appellab#é authority i
rejecting the claim of the applic

gy P D e S S S A e o g i S S e . g WD S gy O e g R T . i S

COUNSEL FOR THE APPL:

g
0
=
6
1]

(5
»

4.

confirmed the Order

Se

[

Lo

CANT,




of Administrative Tribunal Rules, 1985, :

Title of the Case: 0.A.NO.

APPENDIX-A
- FormeI .
See Rule-IV . - ;

i
i
|

|
|
'
{
I

INDEX
S, awe | beseripeion. | Anewers Pooigs
S — el
1K ,
1. - application, - 1 to 7,
2,  25-1-1990 Force Order No,47/90, ii 8.
3. 30-3-1990 Force Order No.136/90 | 11 9.
4, 9-3-1993  Orders No.G/XP/227/KVR/14(1)/89. III 10.;
5.  26-4-1994 Proceedings No.C/XP,500/MR/KVR/90-
S 93 o v 11,
6; 28~2-1997 Proceedings Order No.X/P,227/1/ ;
: KVR. o Tv 12, |
7., 20-6-1991  Memorandym No.X/P.227/1/RVR. VI 13 & T
——im—— _—

FOR THE USE IN THE
TRIBUNALS OFFICE,

DATE OF FILING

REGISTRATION NO.:

|
|
}

I
i

i
]
]

'SI;;;ZURE of THE APPLICANT,

hodl

COUNSEL FOR THE APPLICANT,

|
|

. REGISTRAR,

|
|

1220 or 1997.
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: BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
[

APPLICATION UNDER SECTION 1% OF THE ADMINISTRATIVE
! | TRIBUNAL ACT, 1985
|

- ok M G S S e A G SR AR RPN SR AR AL S G amay AR W

{ ' FOR USE IN THE TRIBUNAL OFFICE:
| . 7 .

‘ - . 1. Date of filing
' er

Date of receipt by pest

2« Registratien Ne.

|
'
—_—re—ner ——— T

o — T

REGISTRAR
| ‘ .

- - - - i - - - - - - L) - - - - - - L] L J L_J - N
I

| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH
| AT HYDERABAD

{(Unde: “ectien 19 of the Act, 13 ef 1985)
\ . .

ORIGINAL APPLICATION NO«. |930 OF 1997
‘ £ . . R - .
. BETWEEN:
\

. ' K.Vijaya Ranean ess APplicant,
‘ ?

‘ Vs
| \

| " The Chief Security Cemmissiener,
| ’ RePJF 4, Seuth Central Raily,

Rail Nilayam Secunierahai. ++s Respendent.
| | )_Uuwﬂei—w phy, U8, Gownd emegel

DETAILS OF THE APPLICATIONS
‘ . -

1, Particulars ef the Applicant:
\
| i) Name of the Applicant : X,Vijaya Ransan,
- |
ii) Father's Name t  late Gepala|lyanear
\

| . iii) Age t 68 years,

| | iv) Designatien and particulars RetiredSenier
e . of effice(name and statien Clerk of DSC/0/GTL
‘ in which empleyed/er was

last employed befere
[ ceasing te e in service

Rewar/S




s 2

iv) Office Address: Security Bramanch,
‘ Seuth Central Riilway,
Secunderibad,.

'v) hAddress fer service
of netices

B Nageswara Rae

e, bW RO

Advecate, Plctﬁo.?. SBH
Celeny, Asmangadh, Near
™v ToweryMalakpet, Hyd,

2 Particulars ef the Respendents:

i) Same and Jer desisnatien
of the Respendent

ii) Office address

) Commissioner/RPF/BC
 Seuth Cantral Railwa

The Chief Security

’the jurisdictien ef this Hen'®le Triwunal in &

iil) Address fer service | Qlj Sed
- of all netices
3. Particulars ef the erder against which
the applicant is mades
i) Order Ne. : X/P 227/1/KVR
ii) pate 3 28=2~1997
114) Passed by ¢ The Chief Securit;
" Cemmissiener/PF/8C

iv) Subject in Brief: The applicant is

" By the actien ef the Respendent in &

"@H,&%ﬂﬁii

4 .

aggrieved

ot paying

the DCRG and with-helding the entire pernsien

permanently, the present O.A. is £ i)
4, Jurisdictien #f the Trisunals

The applicant declares that the sukject

eof the erder against which he wants redressal

14 of the Administrative Triwunals Act, 1985,

5, Limitatien:

The applicant further declares that the applicatien

led .

matter
is within

ectien

13 within the limitstien prescribed in Sectienm 21 of‘the

e

L,
|
é
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$ 3 !
r
Administrative Trisunals Act, 1985, as the Respendent ;

i

!
has rejected the applicatien ef the applicant en 28-2~19¥
vide erders No X/P.227/1/KVR. ’

Ge Facts of the Cases ; ’
|

a) The applicant respectfully submits that

he is a Raily Fmpleyee in the Security iepafrment of
Seuth Central Raily. He was appeinted en 23u6-1955 and |

|

]
retired frem service in Nevember, 1990 en a?&aining
the age of superannuatien. His entire serviér was

}
seetless, While he was werking as Senier C%erk, he

was arrestéd Wy the pelice in & criminal ca?e en

' t
15=4=1980 fer depesiting a DD at Andhra Ban}, Hyderawad,

After a prelenged peried of 8 years, the lewer ceurt

has cenvicted the applicant. The applicant Filei an

appeal against the aseve erders, and the Sessiens

ceurt has passed erders cenfirming the erders ef the

e i,

lewer ceurte Again the applicant appreached the Hen'bl

High Ceurt against the erders of the Sessiens ceurte

The applicant susmits that while the case was pending

»efere the Hen'ble High Ceurt, he was retiﬁei on

30=11-.1990 due te age of superannuatien, W

») The applicant hunisly susmits that while he

was werking as SenierClerk in Railway Pretectien Forﬁe,f

Ne.50/89, dt.15-6~1989 issued Wy the Divisienal Securiti

Cemmissioner, RailwayFretectien Ferce, Guntakal

Guntakal, pe was dismissed frem service vi?e eriers

The applicant submits that aggrieved by thf abeve V‘

!
b

dismissal erders, the applicant preferred ? appeal “
te the Chief Security Cemmissiener, R.P.F.é Secuniexahaf.
As ne erders were passed en the appeal filLi %k by the

applicant, he filed O.A.Ne.862/1989 en the|file of




this Hen'kle Tribunal. While the akeve case was -

pending befere this Hen'ble Trimunal, the Chief
Cemmissiener u |
Security Qffizmx has sete-aslde the erders of dismissal
pasged by the Divisienal Security Cemmissiener,
In view ¢f the akeve eoriers eof the Shief SecJLity
Commissiener, my case was dispesed of as. infructueus
»y this Hen'ble Triwunal., The Respendent herein asgain
issued anether erder dismissing him with retrespective
effect, Agerieved by the abeve erders, the asplicant
made an appeal te G.M., S.C. The General Manager, Seuth
Central Raily was pleased te issue erders setting

aside the erders of the Chief Security Officer and

permitted the applicant te retire en attaining the
age of superannuatien and arrears of withhel

subdistance allewance »e given till the date of retirmment
vide erders Ne.X/Pe227/1/KVR, dt.20-6-1991, it is |
pertinent te mentien that ence the dismissal erder was
set-agdde by the appellate autherity ané the applicant
was permitted te retire en attaining the age of superw

:
annuatien, he ceases te be in service ani therefere ;
ne disciplinary sreceedings against him can survive
after his retirement, When disciplinary preceedings.
de net survive, there is ne questionsof impesing a i
punishment en the basis ef the disciplinary pxtcéeiings. ‘
The applicant submits that he was paid with the
minimum pensien ef Rs.700/= P.M, in the year QQQB
frem the éate of retirement till Augqust, 199J. zggggg;gg.!

ula sien was pa 111 M 1994, While he |
was receiving his reeular pensien, The JeintDirecter

Estt(D&A) , Railway Beard issued an erder Ne E(D5A) /91AES.9

_ |
saying that the President has agsreed with the advice eof ﬁ
]

the UPSC ané has decided that the entire pensioh
erdinarily aimiésible te the applicant sheuld (we withheld!

Lhwarasl

»
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: 5 '

|
|
|
|
|

permanently and that his entire DCRG shouldyalso be

conbeyenly e pub Seomdly Covan Aoyt fucd o Wlons ot 34 413 Y Eortrholtiv g bl
ferfeited| The applicant submits that the UPSC <t pensye

has given its findings and recemmended te witheheld
the »ensienary »enefits ef the awplicant, w%en the
case was pending befere the Hen'ble High Co#rt.
Hence, the actien ef the UPSC is suhjaiice.i@ha
applicant susmits that the Hen'mle High Cou%t has
cenfirming the erders ef the lewer ceurt,
delivered the judgement en 27-6-1881/ whereas the
applicant was retired on 30=13-1990, The apigicant
susmit that in the recemmendatiens ef the U%EC, the
Secretary has stated twe vital peints that iPe
applicant has net submitted any appeal agai%%t the
cenvictien which is net cerrect as he filei:Ln appeal
»efere the Hon'ble High Ceurt. The anether ﬁoint is
that the disciplinary autherity i.e. C.S.C.J%.C. has
net cemnented anythineg as the criminal caseihas
nething te de with the department, As the H:én’hie

High Ceurt has delivered the judgement afteﬁ the

bearing

retirement ef the applicant, the same has n{
on the career of the applicant that twas th after

the applicant was permitted te retire and-reﬁeive

the regqular pensiens. The Judgement ef the H%n‘ble
High Ceurt is with regard te the criminal ca;e against
the applicant, but net with regardé te the segvice of
the applicant, Hence, the actien ef the Respgnient

in withheldine the DCRG and Pensien pemanent?y
while allewing the applicant te retire from“service
ané payineg the pension till 1994, is highly ?rbitrary.

1llegal]l and uncenstitutienal and cannet sust%in in the

eye of laws The applicant susmits that new hé is 68 years|

5
H
|

eld and living with his wife, Neene is there|te

o

4?
F
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8 & @

leek after them at this eld age and they are starvineg

for want ef feed as they havenet »een receiving aniz sensien

since 1994, Aggrieved »y the erders of the Divsisienal

Security Cemmissiener, i£.26~4-1994. withelding the pensien

of the applicant he méie appeal/&e;resen;ations te the

Respendent herein with a request te restere his iLnsion.

At last the Respendent herein passed erders in ﬁoLx/P.227/I/ |

KVR, it.2832-1997 rejecting the request of the applicant.

Hence, the applicant crave the leave of this Hen'®le Trisunall|:

fer interference,

Te - Relief Seught: In view eof the facts stated in para

o —

6 abeve, the applicant prays that this Hen'sle Trisunal may hﬂj
i

Pleased te declare the actien ef the Respendentsin withhelding’

the DCRG and pensien eof the applicant permanently

@llewing the applicant te retire and paying the regular pensien
till March, 1994 as highly arbitrary and illesgal jand censew

while

quently set-aside the erders Ne.G/XP.500/NR/KVR/90-%3,

626041994 of thaDvil.Sécurity Cenmissiener and

the

censequential erders Ne.X/P,.227/I1/KVR, €t,28«2«2997 ¢f the

pay the DCRG and regular pensien te the applicant

Chief Security Cemmissiener while directing theRespendent te i
E

with

2l)l censequential Wenefits; and pass such ether er further

erder er erders as this Hen'ble Tribunal may deem

Preper in the circumstances ef the case.

8. Interim Rlief:

fit and

Pending final decisien en the applicatien, the

applicant herein prays that this Hen'wle Triwunal

Pleased te direct the Respendent te pay the DCRG and resular

pensien te the applicant ferthwith; :and pass such

may »e

ether

er further erder er erders as this Hen'kle Triwunal may

éeem fit and preper in the circumstances ef the case,

N

VA =4

-

A

1
il
|
| I
1 :
|
A
1
1

|
1
i
1
1
l
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1
1
1



%, Details of the remedies exhausted:

The applicant respectfully susmits that as

there is ne effective alternative remedy, h

te appreach this iion'kle Trimunal for'jusitce. r%
|

10, Matters net previeusly pending with any other

court. |

The applicant further declares that ;he matter ;&

- i { N

regarding which this applicatien has »eepn m;&e is lqi
net mending sefere any ceurt ef law er any ?ther L.

autherity er any etherbench ef the Tribunal#

11, Particulars ef the Pestal Oréder:
1) Numser of 1.0:0.  § 12 éﬁ?’/
ii) Date eof Issue: /0/"9/6?/

souek Pl £l

i3i) Name ef the Pest Office: ﬁ’ij‘ﬁwg |
an 594 :

12, Details ef the Index, W

. !
3
An index centained the details ef the

te Be relied upen is enclesed, E
i

13, List ef Enclesures:

i) Vakxalat

ii) Pestal Urder .
i1i) Material papers, ?

VERIF ICATION i

I, K<Vijaya Rangan, 5/e.late Gepala Iyansar, aged
abeut 68 years, Occ: Retired SenierClerk eof DSC/U/GTL., :
R/e.2, Venkatachala Reddy's cempeund, II Cross Madivala,
Bangalere, de herepy verify that the centents in the

abeve paras are true te my persenal knowledge

and that I have net supressed any material f dcts.

Hyderapad. F#Z// 1}
Dated: 28-8«199%7 Sienature ef the

i
Ceunsel Ebé§f£;,applicant. f

7 \:
l

%m
b -

14 "
|.1
11

18

is censtriiliss

decuments Ej

P
I

‘|
A
i
|
I
|
|
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and belief
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SCUTH CENTRAL RAILWAY
FORCE ORDER NO,.47/90.

Shri K. Vijaydrangan, Sr. Clerk in scale Re,.|1200-2040

) B
(under suspensien frem 15-4-20) ef DEC's effice/RPF/GTL was

' dismissed frem service Wy DEC/RPP/CTL Vide his piVl.Order

He, 50/89 dated 15-8~8%, with retrepective effect!frem the

l

date of his cenvictien i.e. frem 14th july *sB8 il a criminal
, . y! j

charee U/s, 218(2) Cr. P.C. By the Court of IX me?ropolition

Magistrate/ Hyderawad in CC No. 37/8¢ en 14th July, 'ss.

: é -
It is ekserved frem the recerds that shri K.|Vijaygranean

ex, 8r. Glerk was initially appeinted-as clerk in Grade
Rs. 55-120in the erst while souihern Rajilway en 23-6-55
»y the then C80/S Rly/MS and he was premeted and cenfirmed

as Sr. Clerk in Scale Rs 130-800 (AsD Wy the then|chief
Security Officer/ Sc Rly. Hence the Devl, Sécrai?y-Commission
is net the cempetent auihority te dismiss the empi-yee '
appeinted »y a higher autherity.

Therefere, I set aside erders of dismissel frem
service of Shri K. Vijayaranean, Sr. Clerk ef BsSC/C/GTL

I
issued By DSC/EFY/GTL, vide his Divl, Order Rs, 50/89

File Ne. G/IP,227/14/1/89) dated 15~6-89, and QriiL Bis
re-instatelment in service as Sr. 6lerk in Grade Rs- 1200-
2040. with immediate effect, witheut Prejudies te fresh
CAR preceedings by the cempetent autherity asainst| the

Sre Clerk en his re-instatement in service.

instatement in service, in deemed te he under suspénsien

with effect frem the date of his cenvictien viz. 14-7-88,

Receipt of this exéer sheuld be acknowleigé&.

Sd/-
CHIEF SECURITY COMMISSIONER/RPS/CC

8hri K. Vijayaramean, Sr. Clerk, DsSC/e/OTL on re-
I
I

HEADQUARTERS 5FFICE
SECURITY BRANCH
SECUNDERABAD.,

DATED: 25-1-1980.

| |
20 |
' ' |




e

-9 - Al &)

f‘ﬁ‘t

-

STANDARD FORM OF ORDER FOR DISPENSING WITH SERVICES OF THE
RAILWAY SERVANTS UNDER RULE NO.14 (1) OF RAILWAY SERVANTS
(DISCIPLINE AND APPEAL) RULES 1968.

FORCE ORDER NOo 136/90

1., Whereas Sri K. Vijayarangan, Sr. Clerk/DsC/e/GTL (under:

sgspension) Bas ween cenvicted en a criminal charee

U/S., 248(2) Cr.P.Cs by IX Metrepolitien Magistrate's

Ceurt/HYS in CC Ne.37/86 en 14th July 1888 vide
LeNO. Dis/540/IX MM Ceuxt.

24 Ané where as it is censidered that the cenduct ef

the said Sri K. Vijayaranean, Sre. Clerk DEC/e/RFF/GTL |

(under suspensien) which has led te his cenvictien

———_—_————=

is such &s te render his further retentieni/[in the
public services undesirakle.

e New, therefere, in exercise eof the&povers cenferred

»y Rule 14(1) ef the Railway servants (Discipline
and Appeal) Rules, 1968, the undersigned hereby ‘
dismisses the sald Sri K. Vijayarangan, Sris Clerk

DSC/0/RFF/GTL (under suspensien) frem service with

retrespective effect frem the date of his cenvictien

i.e, f;rom 14=-7-1938, . ) “

Receipt of this erder sheuld be acknewledeed.

( Po ANANTHASAYANAM REDDY)
CHIEF SECURITY COMMISSIONER|RPF/SC

SECURITY BRANCH

SECURDERABFD.

NO« X/Po 227/1/KVR ' DATE: 30-391980.,

i
HEADQUARTEJS OFF ICE !
T
|

Sé/-
CHIEF SECRUITY COMMISSIONER

|l true cepy //
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SOUTI:I‘ C;ENTRAL RAILWAY

Office of the,
: - C C - PSC/RFF /Guntakal,
Ne.G/XP/227/KVR/14(1) /8% Dated: 9-3.93,

Shri Ke.Vijayaraneam,
Ne.2, Venkatachala Cempeund, , .
II Cress, Madivala, .

Banealere-68. -

Sulst~ Sanctien ef w»revisienal pensien under
Rule 2308A & 2902 ef Indian Railway
Estahlishment Coie, VQlume-II in yeur
faveur.

m~i@O}=

It has since Ween advised Wy the Railway Beard/
NDLS that yeur case »e resulateéd in accerdance with
Rule 2308A and 2902 ef the Indian Railway estawlishment
Cede, velume II fer srantal ef »revisienal pensien enly

fiem the date ef yeur supérannuation-ié., frem 30-11=90,

Therefore. you may please call en at this ®! fice
en any working iay with the foll-wzng particulars to

£illup and sign rolevant pension ferms.

(1) 4 cepies of jcint pass-pert size phetes (phete with

Wifﬁ) .
(2) Détails ef eur family members with their dates ef
{3) Name of the Bank with place and pincede, acceunt

nesetc., threugh which you Besire te draw yeur
menthly densien. .

Theee copies of ferm Ne:l0 & 11 are enclesed herewith.
please ewtain specimen sienature & fineger impressiens ef |
yeur wife en the ferms duly recoriing‘her\identification
marks en the same and bring the ferms with yeu while
attending this effice. "

11 s 1

BSC/RFF /Guntakal.
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SOUTH CERNTRAL RAILWAY

Office of the

Divl, security cemmr/RPF

Guntakal, |}

Ne: G/XP.500/NR/KVR/90-93, Dt: 26=-4-1994,

Shrie« K, Vijaya Ranean,
“ Retd. Sr. Clerk,
Ne.2, Venkatachala Reddy's Cémpeund
II cress, Madivala, Banealere-560068.

Suki« with-helding ef yesur pensien permanently

PRO=Ne. 5206 11 09203 dt 2-7-1993,

Refi=1l, Order Ho,E (D&A) 91 AE 8-9% dated 6-4-94

frem Railway Beard/ NDLS,

2, Cenfidential letter Ne, F'3/199/93-Sl1

dated 11-3-94 frem under secretary,

A W W -

/UPSC ,

The President ef India, having censidered ysur

representation dated 19-3.1993 and 26~-5~1993 in Lesponie

te the Memerandum Ne.E (DxA) 91 AE 8-9 dated 343

83 has

declied that the entire pension sanctiened te yo% previsi-

enally vide abeve cited PFO sheuld ke permanently withheld

and the entire DCRG Sheuld alse ke fer feited.

The Order Ne.E (D&A) 91 AE B=9 dated 6-4-1994 frem

Jeint Directer Estt (D &A) Railway Beard cemmunicating e

the decisien ef the president and a cepy of cenfidential

letter No. F,3/199/93.-8,1 dated 11-3-1994 frem under

the Unien Puklic Service Cemmissien wre encleced

fer yeur infermatien.

Secretary/UPSC fer the censultatien ef the President with

herewith

In view of the abeve referred erder, weur pensien

is permanently withhelé and the entire DCRG is a

ferfeited,

Please nete and acknewledge receipt of this

and its enclésures,

8é/-
Dts 26-4-94

ise

letter

Divl., Security Cemmr/RFF/Guntakale.

// m@@%}-& //
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SOUTH CENTAL RAILWAY

Headgquarters Office,)
Security Branch, SC.

NeX/Pe227/1/KVR S Dt: 28«02-97..

Sri. K. Vijayaranean,

Ex. Senier Clerk ef DSC/e/GTL,

2, Venkatachala Reddy's Cempeund,
II Cress, Madiwala,
BANGALORE=560088.

Sub® Representatiens fer resteratien ef pensien

~ and sanctien ef DCRG.

Refs Ur. representatien dateds

—(2 = A/\/

]

,

1. 23=12=%¢ addresses te the Under Secretary,
UPSC, Ministry ef Rallways, Rly&Bd/NDﬁS.

2. 04=02-97 addressed te CSC/SC and GM/BF.

3. Representatien ef Smt. V. Ranganaikiqlw/o

Sri Ke Vijayaranean, Ex. Sr. Clerk,
Dt: 20-%-96 addressed te Rallway Hin%ster.

4, 04-11-9% of Smte ¥. Raneaniki, W/e. Sri.

K. Vijayarangan, Ex. Sr. Clerk addre

te Railway Minister, New Delkle

=30003=~

All the abeve represehtation (warring yeur re

tatien @ated 04=02-97) have meen received in this

threush CPO/SC, fer nécessary actien.

ssed

= presen

Lffice

The President ef India, éuly aggreeeing with|the

advicé ef the UPSC, has since decided that the ent
pension erdinarily admissikle te yeu sheuld ke w

permanently ané that yeur entire DCRG gheuld alse

tire
i th=-held

be

ferefieted, The same was cenveyed by the Jeint Dﬁrectcr

Estt. (DsA)/ Railway Beard, viée erder Be.E (DsA)/91

AE 8-9 dated 06-04~94, Therefere, ne further actien can

e taken by this effice fer resteratien ef pensien and

sanctien ef DCRG as desired by you.

This is fer yeur infermatien please.

Sé/-

Dt: 28/2/91

A F e

CHIEF SECHRITY COMMISSIONER/REF/SC .|l

// trx%y //




'SQ.X/P.227/1/KVR. Office of the General,ﬂanager@

wgs placed under suspensien »y SCRAUBL-GTL, wieefe

X

- G

o |
SOUTH CENTRAL RAILSWAY

Secunderabad, #t.20=-8-1991,
Msﬁomu

Suw: DAR actien asainst SriK.Vijayaranasan,
Ex.SR.C lerk, DsC /0 /GTL.,

in pursuancd of CAT/HYd's Judeement dateé 6-12-1%90
passed in OA.Ne.%80/90 filed Wy -SriK.Vijayarangan, Ex.Ser.
Clerk eof DSC/0/@TL, the undersisned has carefully

- !
censidered his appeal dated 21-12-19%0 aleng with his earl
appeals dated 14-5-19%0 and 28-6-1%2%0 and ether relevant
recerds, in exercise ef the pewers vested under rule 22 ;

of RS(D&A) Rules, 1968,

1

The appellant has raised the fellewins issues
in his appealst’ |

i) The @ismissal erder issued Wy CSC/SC with
~ retrespective effect isnet valid ani is te
e medified. : ]

2) Suksistence allewance fer the merieé frem
~ June, 1989 te January, 19%0 and £ rem April,
1990 te Nevemwer, 1990 is te we palid te him.

It is seen frem the recerds that SrikVijayaransan.

rjonltr

15-4=-1980 censequent en his invelvmenent in a/criminal

case, He was éismissed frem service by DSC/@Tj'w.a.f. |
14-7-1988 retrespectively vide erder dated 15-'-6-1989
censequent enhis convictien. But, after the applicatien ]i

| :
filed By Sri K.Vijayaransan in CAT/HYD, vide ©.3.Ne.862/8%:

CSC/sC vide his erder dt.25-1-1990 cancelled the erder

of dismissal issued by DSC/GTL and issued anether erder

§t.30-3-1990 dismissing him frem service under his ewn ii
pewers, »ut with - etrespective effect w.e.f.14.7-1988,
Hewever, the undersigned f£inds that the erxder eor||:

dismissal frem servicepassed by CSC/SC retrespectively

is net in erder,




\‘\p—\

Yy —

: P |

xitaxww In view ef the ameve 1n£irmityi

&,

the

unéersiened decides te set aside the orieref ?ismissal,

frem service with r etrespective effect frem 1§~7~1988'

passed by CSC/SC in his erder ét.30-3-1980 witheut

]
prejudice te the penal actien te e taken agai

under the relevantrules fer the offence fer wﬁ
f

was cenvicted, Sri K,Vijayaranean is deemed t#

placed under suspensien w.e,f,15-4-1980 ané w#ll centinue

under suspensien until 30«11-19%0, the date o#

nst him
ich he

have bheen

which

he retireé on attainineg the ale of superannua?ion.

E
On the abeve basis, the Subisstence A

as en the date of his éismissal sheuld wepaid

until the éate of his retirment en 30-11-1990§

sa/LP.R.Naraé
Add]l.General Man:

!
w |
i
H
:

// true cempy //

llswance

te him

imhan,
er.
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IN THE CENTRAL. |

#

R.P,F.,SC Railway,
Rail Bilayam, Sec'bad.

MR ey, - 485

Kkaixma General Manager,!
SC Rly, Sec'bad.

3
{
%
Counsel for the applicant

Counsel for the respcndents

CCRAM: -

'

?.
i

,' "h . ﬁ;i{,j %(;m:;m: i . . m-- . i R ;::_,. N _"‘ZLQA‘

The Union of India, rep.b

ADMINISTRATIVE TRIBUNAL :

0.2.1230/97._ | 1

K. Vijaya Rangan 2

A e 1 et et

HYDERABAD BENCH,

¥
- AT HYDERABAD
H***

19-09-97.

— gu—

Dt.of Decisicn ¢

...Applicant.

1. The Chiéf Security Comwmissicner,

y its C

.. Respondents,

¢ Mr.B.MNageswara Ra®

4 Mr.C.V.Malla Reddy,SC for Rlys..

| . THE HON'BLE BHRI R.RANGARAJAN : MEMBER (ADMN.)
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ORDER

ORAL ORDER (PER HON 'BLE OSHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr,Durga Rao for Mr,.B,Nageswara Rao, learned
counsel for the applicant and Mp c.V.Malla Reddy, learned counsel

for the respondents.

2. This 04 is filed praying for a declaratior that the
action of the respondents in withholding the DCRG and pensiocn

of the applicant permanentlf while allowing the applicagt to
retire and paying the regular pension till March, 1994 ;; highly
arbitrary and illegal andézgisequentiai direction to set aside the
order No.G/XF.S00#NR/KVR/90-93 dated 26-4-94 {(Annexure=-IV) and the
consequential order No.X/P.227/I/KVR dated 28-02-97 (Annexure-V)

pay -
and to/him the DCRG with regular pension. ' '

3. The order now challenged has been issued by R=1. The
order of R-1 was issued based on the order No.E(D&A}91AEB-9 dated
6-4=94-~i88ued by the:Joint Director ESTT. (D&}, Railway Board on

behalf of the President of India. Unless that order dated 6=4-94

| is challenged and a final decision taken on the basis of the
i challence the relief asked for now cannot be given. Hence the CA
!kwﬁ‘u: - 4 has to be dismissed£ However this dismissal will not stand on the

;viﬂAAW&JFQay of the applicant to challenge the order dated 6-4-94 in

accordance with law if he is so advigsed., No order as to costs,

. (R. RANGARAJAN .
.2y SSHWAR _ S
(lg’::MBEJR %Upnpi.i o ) © MEMBER(ADMN.) o

spr




ovi 3 o':
Copy to:

14 Tha Chisf Security Commissicner, R.P.F.,
South Central Railway, Rallnllayam,Secunderabad-

2. The General Manager, South Central Railuay,
Union of India, Sscunderabad.

3, One copy .to Mr.B.Nagesuara Raa,AdUncate,EAT,Hydarabadf

4, One copy to Mr.B.V.Malla Reddy,Addl.CGSC,CAT,Hydsrabad
S. Cne copy to D.®(A),CAT,Hyderabad,.

64" One duplicate copy.

YLKR

e




TYRED BY CHECKED BY
CCMRARED "y APPROVED BY

IN THE CENTR%L'@DMIMISTRHTIUE TRIBUNAL -

HYDERA 31D

THI HEN 5LE SHRI R, RaNGHRAIA N : M(A)

.
.

osves_ 19(7/99

ORDER/IUDGME NT

—

MA/RA/CA VNG

7230/7':’;

Agmitted and Interim Directions

AllEuad
Disﬁbsed of with Directions

Dismisscd
Dishissed as Wwithdrawn

Oismigsed Por Default

Re jectead

No order\as tg costs,

YLKR ITI Court
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Cantral AdminisiieRye Tribuna
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